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IITINISTRY OF IXTNRNAL AFFATRS

. New Delhi..the 26rh June, 2009

C.S,R. 93.-ln exercise of the powers conferred
try sectiOn 24, read with Section -5 of the passports Act.
196? (15 of 1967), the Central Governrnent hereby makes
thc following rules further to ainend rhe pas$ports
Rules, 1980, namely:-

l. (llThescrules may be called the Pmsporrs (Secoild
Amendment) Rules, 2009.

(2) They shall come inro force oh rhe date of their
publication in the 0fricial Gazette.

2. in the Passports Rules, I 980. in part ItI of Schedule
IIl, for lhe existihg Form P-5, the folloning Form shall be
substituted namely :*

"Fonn P-5

Form of Identity Certilicatc

(Front Cover)

Identity Certificate

Emblem

Republic of India

(lnside front Llover)

Repubtic ol'lndia

ID Certificate No.

Surname

Fhoto

Given Name(s)

-Placc of Origin

Placc of Birth

[ ] Place oflssue

[ ] Date of Issue Date of Expiry

Fage-1

Identiry Certificate

Emblem

This Certificate is issued for the Sole Purpose of
Providingthe holder with identiry papers in lieuof a National
rassport it is rvithout Prejudice to and in no way affects rhc
National status ofthe Holder, ifthe holder obtains any other
lial'el document, this certificate ceases to be valid and must
be surrendered to the Nearest Indian Passpott issuing
Authority,

T}T,e

t.
Country Code

IND

Sex Date of Binh
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This Cerriticate is valid for traycl to all couutrics Not* : The principal rules were

of lndia vide number C.S'R, 691(Ei,

December, 1980, and subsequentlY
Signature and stamp of issuing autltorify (i) G.S.R. 50 (E), tlated ?'2'l

(iD G.S.R.494 (E), dated I(Page-2)

This Identity Certi$cate contains 36 pages (iir) G.S,R.469 (E), dated

(iv) G.S.R. 3?5 (F.), dated

(v) 0.S.R 4$2 (E), datsd J3.6;
(vi) G.S.R.494 (E), datEd 16:6.

(vii) G.S.R.345 (E), dated

(viii) c"S.R. 860 (E), dated $-i

(Peges 3 to 34)

VISAS

fagc-35)
Miscellaneous service (ix) G.S.R.85? (E), datcd I

(x) G.S.R. 84 (E), dated ll
(xi) G.S.R' I155 (E), dated

(t) G.S.&. 103(E),

(ri) s,s,R.8so(E),
(rii) G^S.R.390(E),

(lmide back cover)

txii) G.S.R.6?2 (E), dated

(xiii) G.S.R.653 (E), dated

(xiv) G.S.R' 100 (E), dated

(xv) G.S^R. 275 (E), dared

(xvi) G.S.R. 586 (E). dated 2l

{xvii) C.Q:R, ll I (E),dated

(xviii) G.S.R,684 (E), dated

(xix) G,S.R. ?11 (E), dated

(xx) G.S.R. 477lE), dBted I
(xxi) G.S.R. 485 (E), dated l-'

(xli) C.S.R.235(E),
(xlii) G.s.R.417(E),
(xliii) G,s.B.' 42e(E),
(xiiv) G.$.R..399(E),
(xlv) G.S"R' 674(E)'
(xlvi) G,S.R.603(E)'
(xlvii) G.S.R 242(Et,
(xlviii) O.S.R. s?6(E)'
(xlix) G^S.R,43(E),

(xxii) G.S.li- 503 (!,), dated

(xxiii) G.S.l{. 833 (E), dated

(rxiv) G.$.R. 59? (E), datPd

(xxv) G.S-R. 491 (E), daled

(nxvi) C.S.R. 505 (.8), dated 5'
(xxvii) Q.S.R. 516 (E)' dated 8:

(xxviii) C.S.R. B?7 (E), dated

(ruiix) G,S.R. 34 (E), da&d I

(xxx) G,S.K 47? (E), dated

(xxxi) G.$'l{.4?3 (E), daltd

(ruixii) C.S.R. 4S5 (E), ilated

(xxxiii) G.S'& 529 (ti), dated

(pixiv) G.S.R. 581 (E), datod

(rrxv) G.S.I{. 6-'12 (E), dated

(xxxvi) G.S.R' 482 (E)' duted

(xxxvii) G'S'R" 527 (n), datEd

(xxxviii) G.$.R. 5?6 (E), doted

(xxxix) G.$^R. Sl'l (E), daled

(xl) G.S.R. 879(E), delsdl

0bsen'atiott

(Pase'36)

Caution

This identity Certificate is lbe Property of the

Government of Iniia. A*y Conununicatiou Receive0 by

the H+lder ltom a Passpcri Authority ::egording this

idtntil-v certiticate including denund for ils surendsr'

shouid be cornplied with imnrediately.

This identity certilleate should rot bt $ent out of

ail)'country h'Y post. This should be iti the custody either

of the holdtr or of a per$ofl autlrorized by the holder' lt

must not bE altered or mutilatsd in any way'

Loss, Theftqr Destruction of his idenriry cerliftcate

should be immediatcl-v reported to the nearcst passpo(

aurhority in India or if the holder is abroad, to the nearest

Indian ttrission/post and to the local police onl-v alter

,*i,nu,,tir" onqotiw shalt a Duplicate ldentity certficrt'e

bs issusd.

l.lar*e of Fatherilegal Guardian

Namb of Mother

Name of Spouse'

Address

Otd ID. Cen. No. with Date and Plarce of Issue

$ik No. "

lF, No. \'IIU405Il7/20071

A. MANfCKAM, Jt. SecY^

I

h,

li
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